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INTRODUCTION

I, the Chairperson, Public Accounts Commitiee, having been authorised by the
Commities, do present this Seventieth Report (Sixteenth Lok Sabha) on "Commercial
Publicity in Indian Railways" based on Chapter 1 of C&AG Report No. 11 of 2013
Union Gavernment - Railways relating fo the Ministry of Railways (Railway Board). '

2. The Report of Compirolier and Auditor General of India for the year ended March
2018, was taid on the Table of the House on 13 August, 2G13.

3.  The Fublic Accounts Commitiea (2015-16) took up the subject for detailed
examination and repait. A Sub-Committee was constituted for the pupose. The Sub-
Commitiee fook evidence of the representatives of the Minisiry of Railways (Railway
Board) on the subject at their sitiing held on 15th Oclober, 2015, As the examination of
the subject remained inconciusive, the subject was again selected by PAC {2018-17)
which took further oral evidence of the representatives of the Ministry of Raifways
(Rallway Board) on the subject at their sitfings held on @3 August, 30 August, 26
October & 08 December, 2016, The Sub-Commitiee of PAG (2016-17} considered and
adopted the Repart at their sitling heid on 29 March, 2017. The Report was considerad
by the Public Accounts Committee (2016-17) during their sitting held on 08 Apiil, 2017.
The Minutes of the Sittings form Appendices to the Report.

4, For faciity of reference and convenience, ihe Ohbservalions and
Recommendations of the Commitiee have been prinfed-in thick type and form Pagd- [i of
the Repott.

5. The Commitiee thank the Sub-Committees of Public Accounts Committes,
(2015-16) & (2016-17} for taking oral evidence of the Ministry and obtaining information
an the subect _

g. The Committea would alsa like io express their thanks io the representatives of
the Ministiy of Rallways (Railway Board) for tendering evidenhce before the Sub-
Committee and furnishing the requisie informagon to the Cammsttee in commection with
the examination of the subject.

7. The Committee place on reoord their appreciation of the assistance rendered fo
them in the matier by the office of the Comptralier and Auditor Generat of ndia.

NEW DEIHL; | . PROE. K.V. THOMAS

06 Aprit, 2017 ' ' - Chairperson,
16 Chaitra, 1939 (Saka) Public Accounts Commiftes.
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REFORT
PART I
i.. Infroducitory -

Indian Railways with its vast tracts of land, abundant resources of buildings, stations,
bridges, trains, platforms, radway crossings, entrance/exit gates thmug'hn;qt tha cc:'uﬁtry-
have tremendous scope and huge potential to generate revenue through cammercial .
pub!'fcity!advertisements. Scientific planning and management, -pmper and . effective
utiiization of its vast potential for commetcial [:iuhlli;:ity can earn enough revenuea without any
expenditure by the Railways. There is ng doubt that the revenue generated through -
commercial publicity would be of great help to the cash-strapped Indian - Railways.
However, it 1s found that the Minisiry of Railways falied miserably to have a scientific
planning and prudent management of ifs huge potential of resources for ifs eitactive
utilization in commercial publicity 10" generaie rich source of revenue. The hinistty of
Railways set up a Task Force (1998) te submit recommendations on generation of
resources from non-tradifional saurces which inter afia, included earnings from commearcial
publicity. On the basis of recommendations of the Task Force (April 2000}, the Railway
Board identified various media/ assets like stations, frains, level crossing gates ete. for
Commercial F"ub!icity and issued broad guidelines to Zonal Railways for framing action
plan. Subsequently, Railway Board issuad a serias of detaifed instructions from May 2006
to January 2012 for exploitation of identified railway assefs/ media for commerciat pubilicity/
adverlising identifiying various media vehicles which included guidelines for selection of
advertising sites. During 2007-08 to 2011-12, the revenue mobilization through cormimercial
publicity had crossed Rs.100 crore but falled to sustain a clear mementum and hovered
within the overall range of Rs. 150 crore & Rs. 200 crore. Revenue eamings remained
substantially below the targets set. The PAC selected this subject for defailed examination.
The Chairﬁersnn, PAC appointed a Sub-Commitiee under the convenorship of Sha Viay
Goel, MP (2014-15) and (2015-16) and Dr. Kirit Somaiya, MP (2016-17) to examiine fhe

issue and submit report to the Main Commitice. ' , T

2. This report is based on Chapter 1 of C&AG's teport No. 11 of 2013 far the year
ended March 201 2. The Audit review covers issues related to commercial publicity in Irdian
Railways. Based on audit findings on 'Comimercial Publicity in Indian Railways', across

“;‘-"».-Zmnal Raitways, the report focuses on performance of the Zonal Railways in exploiting the -
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potential of advertising media on stations, frains and level crossings to enhance ifs revenue

earnings.

3. The audit serutiny revealed that the M[mstry failed-io ensure a prc:per assessment of

_the demand petential. The- targets flameci ware driven by' the Ministry. The' lack of

knowiedge of market potential resulied in low response to aduerttsrng tenders floated by the

~ Zonal Railways Uneven earnings across various asset classes were also ohsenred

] Statmnsf trains were more actwely used f-::r n::r::-mmerc::al publicliy in compar ison to assets

like- Raliway t:ckets reservation formsfcharts stc. Weak confract management Ie—d to
unauthorized d:splayrs beyand explry of the contract periﬂd with high risk of recwarah;iity of
outstanding license fee. '

4. In the process of exanunation of the subject, the Sub - Commites cbiained

_ background note and detailed written replies from the Ministry of Raiflways {Railway Board).

They also toak oral evidence of the representat_iﬁes of the Ministry and obtained poéb
evidence replies. The PAC also discussed tﬁe subject during its on-the-spot stﬁdy visit fo
Mumbai with Central and Western Raillways. Based on written and oral depositions by the
Ministry, the Commitiee examined the subject in detail and reached certain conclusions as

enumerated in the succeeding paragraphs.

Il. . Assessment of revenue potenfial and budgetary estimaie -

5. Audit scrutiny revealed that the revenue projections set by the Railway Board on
account of commercial publicity were not bacl-{éd by assessment of market thénﬁal and
earnings fargets were set without asscc:lati‘ng the Zoha! Railways. Despite a decision in
General Managers' Gcnference in Decamber 2007 that deliberated the recommendations
of the Task Farce (2009), no external agency/ consultants were hired to assess ihe
revenue potential through advgﬂisingfpuhiicity madia. The tenders floaied by Zonal

Railways for advertising rights for divisionsfstations/ frains efc. witnessed limited response.

6. The Commitise desired o know as {0 why the revenue projections and the targets
set for Zonal Raiiways were not based on any assessment/studies of the market pﬂtentlal
The Ministry in their tEply siated as under; '

"Indian Railways have not'heen using any cufside agency for assessment of market

petential and {argeis are set based on the optimistic assumptions and the prevailing
regulatory mechanism Imposed by the Staie Governments and guantum of .
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axpendnure made h}.r various companies on adverdisement which are not under the
cuﬂtml of Railways. :

The contracts for sellingfleasing ow media spaces of commercial publicity on Indian
Railways are given through tender basis at assessed rate of license fee decided on
the ba&us of the market conditions.

In order to enhance the actual performance and to avoid {ack of commitment and
under perfarmance on the part of the Zanal Railways, stiff targets were baing set for
the Zaonal Railways o stretch their effarts in masamiizing revenues
7. The Gr:rmmlttee further enguired from the Ralbways about the reasons for
non-appointment of an exiernal agency/ consultant for conduciing assessment of the
markel potential of commercial publécity through raflway gssets. The Ministry in their written

submissions stated as under:

“The Railway has been uliizing the knowledge and experise developed over the
years by the staff and officers of the commercial department o assess the pﬂtenhal .
revenue that could be generated through commercial publicity.

Atask force Ras been consfitufed by the Ministry for assessing the revenue potent:a!
from commercial publicity based on the report of RITES fo suggest measures for
realizing the potentlal The commities would be submitting its repor by end of April
20157

3. . Audd pn:‘nted out that iack of specific budgetary head for commercial publicity
earnings resulted in diluted accountabiiity. Earnings from commercial publicity were found
to be clubbad under 'Sundry eamings” which subsume various receipis from miscelléneous
sources. The Zonal Ratiways, thus, did not provide for expected earnings in the budget

estimates submitted to the Railway Board for the review period.

9. The Committee then enquired the reasons for absence of a specific budgetary head

for the eamings under commercial publ'ié.ity. The Ministry in their reply stated as under.

“A separate budgetary head at "Detailed Head" level in the classification of Accounts
already exist for accounting/booking revenues recewed from Commerciat Publicity,
namealy, Z-510-Advertisement Fess”

[i. Underachievement of targets

10.  Audit observed that the Zone-wise targets of eamings fed by the Railway Board
vis-a-vis actual earnings for the period 2009-10 fo 2011-12 reflected sharp’ under
achievement by a wida margin,' Overall shortfall against targets for Indian Railways during

2009-10 to 2011-12 remaimad more than 51 per cent. Further fhe targets showed a huge

SR
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ysar on year varation and reflected an ad-hoc approach. Audit also pointad out that targets

were set by the Railway Board without Zonal involvement, leading to weak monitoring ancl

ineffective ﬂcmphance on the part of Zﬂﬂal Raikways.

1.

The Commiites desired to know the reasons.behind shorifall against targets during

2009-10 to 201 1-12; t0 which the Ministry submitted as under =—

12

"Eam;ngs from Commercial Publtclty depends on various factors like expenditure by
varous companies (producers) on adverfisements, growth in the economy in
general, growth in other sectors of advertising viz TV, print, cutdoor heardings, web
media etc. In order fo enhance the revenue from non-conventional sources, an
mcreased target of Rs.1000 crores was annaunced in the Budget of 2010-11 by the

then Hon'bile Binister of Railways. However, owing to the siump in the market, this
target could not be realized ™

Asked to stafe the detalls of the mechanism of periadic review and the remedial )

measures undertaken to overcome the revenue shorifall, the Ministry submitted the -

following reply :—

"Raiiway Board conducts review of the performance of Commercial Depariment with
Chief Commercial Managers! Senior Divisional Commercial Managsrs about various
subjects including performance of Railways peralning to Commercial Publicily.
Based cn ihe feedbhack received from Zonal Rallways the following policy measures
have heen introduced:-

-Divistons are empuwered to approve contracts on 'first come first served' basis on

‘new and innovative ikiea' at siafions, on frains. and in raliway premises for value up
to rupees ong crore per item for 2 penod of one year.

In order to facilitate participation of Government Departmenis/ Public Sectﬂr
Underizkings {(PSUs) separate guidelines have been issued offering media spaces

" for advertisement to Ministries/Depariments, PSUs of CentralfState Government

offered media space on a spectal focting without participating in the tender process.
To address the issue of market unpredictability and consequent foss of opportunity
due to failtre of tenders the concepi of 'estimated value' of contract has been
infroduced which allows the tender mmmlttee o assess the reasonability of rates-in
a rational manner. _
The uniform escalation of ficense fee @ 10% whlch was confdbuting to failure of
tenders has been withdrawn for the contracts with a period upio 3 years.

To atract adverfisers for development of newer sites involving considerable capital
investment ke video wall, electronic bill boards, sculptures etc., Zonal Railways
have beasn authonzed to stipulate the period of such contracts upto 10 years with
escalation of 10% fram 4th year onwards.”



13.

| Zones, tha Minisfry in their reply submitfed as under:

14.

3

With regard {o the audit observations that fargels were not fixed in consultation with

“Whila Zonal Railways are consulied during fixafion of targets for eamings from
difierent saciars of Indian Railways lke freight eamings, passenger earmings, sundry
eamings efs, the Ministry of Rallways finally fixes the targsts as per the overall
economic seenario. The inputs received from Railways are taken into account for the
final targets, which are fixed in an aspiraticrnal manner in order to metivate the Zonal

- Raitways ta exceed their past perfcsrmance )

When the Commitlee asked the details about the First-Gc:»meuFlrst SEWE (FGFS}

basis f::!r tie allokment of contracts, the Ministry furnished the following reply:

"“Under the FCFS policy, proposals are received on an open ‘entry basis for

commercial publicity at scheduleftariff rates already vetted by Finance. Relevant extracts
of Board's  Palicy circulars in this regard are:

Commercial Circular No.24 of 2000, clause 5.10 states, "In order fo develop this
area, it Is necessaly to encourage new ideas for commercial publicity. The new
ideafconcepts proposad by prospective advertisars/parties should be examined and
if found feasible technically and aesthetically they may be offered to the concamed
party for & period of ane year for an amount which is not lower than the scheduled
rate."” -

Commercial Circular No.34 of 2004, amended clause 5.10 siates, “in order to
.dewelop this area, it is necessary to encourage new ideas for Commercial Publicity.

The new ideas/concepts propased by prospective adverlisers/parties should be
examined and If found feasible technically and assthetically they may he offered to
the concemed pady for a period of one year or for a reascnable period keeping in
view the financial implications of the implementations of the new idea and the
investment pet in by the party for an amount which is not lower than the scheduled
rate. Concurrenice of FA&CAD and approval of GM may be taken for such publicity
wark fo be awarded on first-come-first-serve basis, without an open tender®

Cormmercial Girciitér Mo.456 of 2{}.13' "The aiie-tmeni of contract on Firét—Cume-First—

-Semve basis on new and innovative ideas of commercial publicily at stations, on

rains and & railway premises upfo rupees ane crore per site and the period of
coniract sitaft nat exceed one year ‘and the powers to be delegated to Divisional
Raitway Manager {power to be exercised by him personally and not to be delegated
further} with the concurrence of Associate Finance for accepting the allotment of .
contract.” :

Ceniral Railwazy - No station on Cenfral Railway has been given on FCFS basis. Cut
of toizt 831 identified locations of hoardings at various stations and other locations,

619 hoardings have been alfotted by open tenders, 52 identified locations are vacant

and 160 hoardings were previously allotted on scheduled {ariff rates with escatation
clauses (FCIFS). However, notices for tarmination have been issued to make sifes
available fo NFR direc'mrate so as fo creafe afiractive package size for tender by
them shortly. -



&
Waestern Railway - 118 sites ware allotled on Westarn Railway, Mumbei Givision on
_the basis of FCF3, .

Certain locations were granted FCFS rights which extended beyond the period of

one year. However, it is not possible to estimate the revenue losses, as these

locations were granted at rates vetfed by Finance which were based on prevalent

maiket conditions. The comiracts on FCFS were awarded with the abjective of

.. minimizing losses of Indian Raillways by avoiding any vacant spaces which were not
' cnnsude: ed very Iucratwe by' the market n

15 The reprasentatwe of the Mmlstry of the Raltwaafs ‘during ewdence mﬁ:lnﬂed that

FGFS practice was prevalent in the Mumbai Division for the last 25 - 30 years in case of
“contract for advertisement at ROBs, in order to develop new areas of adverilsing and
increase the revenue of the Raillways. further informed that after the formafion of the
directorate it has been clarified to alf the Zones that FOFS policy will not ba continued.
Both CR & WR have stopped this policy now. Everything will be done hy transparent

auction through online method.

16. in view of discretionary ‘natre of policy of First-Coma-First Serve (FCFS), the
Committee enquired from the Railways whether vigilance has examined the policy of FCFS
based cn new and innovafive ideas from the point of view of scope for exploitation of
vulnerability of policy to discrationary interpretation of officials. The Mmlstry it their reply

stated as under:

“Framing of policy is done by the concerned execulive department. However, if any
complaint is received regarding non following of the executive instructions, the same
is duly investigated by Vigilance and appropriate action is recommeanded against the
officials found responsible, Vigifance has also recommended a system improvement
io the concetned exacutive Direcforale on 18142.16. if if the course of investigation, -

- it is found that there is somie deficiencyflacuna which can lead to misuse, system
improvement iz also recommended to the executive depariment. Vigilance
depariment of Central Raifway has also forwarded a system impmvement
recommendation to Commercial Deptt/Ceniral Railway on 30.6.15 propaosing that
allobment of Commercial publicity sites be done through open tenders in mare
transparent manner. Railway Board Vigilance has also recomimended a system
improvement to the concemed executive Direclorate on 19.12.2016."

i17.  As for the ta’fgets for the vear 2018-17, duriﬁg the meeiing of the Committee on
30.08.2016, Member (Traffic) submitted that Raifways have set a target revenue of

Rs.1700 crores from Commercial Pub!iéity during the year 2016-17. When Commitiee
enguired about the rationale behind the said target revenue fixed by the Railways, the

~ Ministry in their reply submitted as under:



"Minister of Railways in the Rail Budgat Speech 2016-17 mentioned that:

"Although we enjoy the highest caplive in a railway system ifomnalionally, we eam
fess tharn 5% of our revenucs through non-fariff sources. Many of the world raifway
systems generate 10% to 20% of their revenues from non-taniff sources. Over a
period of i1z next five years, we will sfrive to reach this workd average by monefizing
assels and underfaking other revenue Vielding activities. We have already hegun
this exercise with farvor.”

Accordingly, a separate mulii-disciplinary directorate- the Mon Fare Revenus
Directorata- has been created in the Ministry of Ratiways fo coordinata the exercise
of ra:smg narn-fare revenus. !

In view of the current frend and earnings from Fare bﬂx-fmight and fare, it is
imperative ihat Indian Railways focus on raising the non fare revenue. A gmwth of
65% has been targeted in respect of sundry earnings this financial year. An
ambitious farget of Rs.. 1700 crore from advertising revenues has been set. in ordar
to realise the full potential of adverfising revenues, a new approach is under
consideration. The creation of an attractive package size for tenders, cutfing across
Zonal Railways and praper marketing at the appropriate forums are considered as
importand to raise the advertising revenue. An effective strategy for optimal utilization
of commercial publicity poteniial is under preparation with the assistance of RITES
and Emnst & Young as Professional Market Media Evaluation Agency. i is expecled
that the new sirategy will create a framework to help to achieve the pﬂtenﬁai
fevenue.

A new non face revenue policy is presently being framed and will be issued shortly
for improving non fare revenue. i is expected that the new policy will enable the
zona! rafiways to have adequats flexibility in encouraging innovative and unsolicited
ideas, while maintaining transparency.”

IV, Exploitalicn of various mediaz for Commercial Publicity

18.  Audit scrufiny revealed uneven eafnings across various ‘asset classes. Assets fike
stations/f trains wera more used in companscn to Railway fickets, reservation forms/ charts
etc. It was observed that much polential remains urexplotted in terms of a more even
distribution of earrings share. The audit study brought o light the fapses in _utEFizing the
various media avaitable for commercial publicity. The Raitway Board had issued guidelines
in 2000 to prepam Master Plans for stations fo de;]i-:t potential sites available for
commercial publicity. Hoardings, Plasma TWILCD, CCTV, Fare repeaters, Fubhc address
systerns were identiiad far puh!imty' at stafions.

{i} [‘nﬂaster Plans |
19.. Railway Board directed the Zonal Railways (May 2000) o develop a Master Plan for

. all slations fo factiiste award of bulk coniracts/ sole adveriisement rights at agreed

locations. This master plan would depict the patenti'af sites for explotiation of various assets
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for commercial publicity. Subsequently, Rallway Board had advised (May 2006} Zonal

- Raifways to give bulk adverfisement rights on pilot basis to one division of each Railway

and appraise the results for extending the same to other divisions. These directions, infer

" alfa, pmﬁ{_}_e;d braad Quiéénm on award of bulk publigity contracts pertaining to the entire

division. Audit scmﬁny'rei.reaied that in seven Raiiways the master plan was available in

833 :—:-.tatmns whereas in ten Rariwayﬂa mcludmg Metro Raslway Kolkata no master plans

. were developed for stations in any of the selacted divisions including the pilet divisions.

'Further scrutiny Tevedled that none of thase plans were tomplefe as per directives of the

Board as these plans faiied to deptc:t in full sites available for Hoarding, Video Walis,
Electronic Displays Fare Repeaters Piasma TV's, FA Systems Wall Paintings, Track

Dmder ate,

20. The Comimittee desired to know that in the absence of Masier Plans of the siations,
as to how the Réi[wayséasess ihe {olal area avaiiable for publicity while fioating tenders for

bulk publicity Tights of the whole Division. The Miristry in their reply staied as under:

“Policy provides for developing masier plan for stations offered under ‘Bulk Right'
contracts either as whole statlon or cluster of stations or the entire Division. In
canfracis other than bulk rights, the Senior Divisional Commearcial Manager and
Senior Divisional Engineer of the Division are required to identify the locafion,
existing as well as naw, for floating tenders.”

21.  On being asked o explain as to why such crucial job has been assigned to the in
house staff rather than engaging domain experts to maximize the possibiiity of revenue |

generation, the Raftways in thelr reply dated 20.01:2016 stated as under:

“Indian Railways have not been using any oulside agency for assessment of market
‘potential. However, in view of the recommendations made by the Task Forcs
constituted for this purpose, RITES has aiready been directed to fackitate the
salection of a Professional Media Market Evaluation Agency (PMMEA} which would
assess-the eaming potentialivalue of select media assets of Indian Railways.

The Professional Media Market Evaluation Agency(PMMEA), Ernst & Young, is in
the last stage of submitting its assessment of commercial publicity revenue potential
of Indian Raitways and suggesting methods in which this potential can be realised”.

(i}  Publicity st Stations

22, The broad guidefines issued by Railway Board {May 2000} wentified specific areas

for undertaking commercial publicity, namely, advertisements at stations, trains, level

crossings, freight wagons, etc. and laid down ifstructions for framing of proposals for
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display of adveriisements/ signages ete. Audit review revealed that sources viz., hoarding,

Plasma TV/ALCD/CCTY, Public. Address system were not proparly ufilized for commercial

 adveritsement.

'23.7 The Committee enquired from the -Railways whother they have assessed the
- reasons for ihe inadequate responss to offers for letling out sites for commercial pqh[icity
" and sought measures which were undertaken to maximize revenue ’Ehmugh media sources.

. The Mmlstry intheirreply statedas undee: . . -

“Zonal Raifways were nof able to finalize a large number of tenders on account of no
response, poor response, low rates quoted as against the reserve price, esirictions
imposed by local authorities etc. Several policy measures have been faken I::-y the:
Railway Baard as weﬁ as Zonal Railways viz:

o Madifications in the palicies fo pmvide greater flexibility to Zonal Railways n
fiiing the reserve price, relaxing the annual escalation clause for license fee,
pemmitiing longer period of contract for capital infensive media assets,
delegation of financial powers, delegation of powers to the Divisions and Zonal
Rafhways to revise the resetved price after the failure of tenders. :

s Zonal Railways/Divisions have been authorized to regroun stations info smaller
clusters or divide the Stations mto several Zones for the purpose of bullk right
contract.

o FReplaced the concept of reserve price b}f cancept of estirmmated value/assessed
earning potential of the locations.”

24.  The Rathways furher submitted in their written replies that the praspect of enhancing
Commercial Putlicity Eérnings has to be seen from the potential advertisers point of view
and the market awailable to us. If is common knowledge that oubdoor advertisement has
lost its shean as compared with other forms of media iiké electronic media which are

taking centre stage. Preference of clients for electronic media especially Televisions and

online platforms have -::.Dntribui:ed io decline in demand for conventional hoardings, the -

mainstay of adveriising business over the years. In some cases, directions of various

Courts have also led fo non-utilization of vital sites thereby losing the revenue.

25. The Conumitsa enquired from the Ministry, if the preference of clients is more for
electronic media for adverising then given the reasons for non-utilization of advertising
through CCTVSLCDTVs/Plasma TVs at stations. The Ministry in their reply stated as

Lnder:
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“Policy provides for installation of LCDs, Elecironic Bill boards, Digital Video

Walls efc by the Agencies at identified sites in the Railway premise. To promoie

“installation of such capital infensive media assefs by agencies policy also

) provides for langer period of contract. However, as far as advertisemant through

T electronic media like Television (hews channelentedainment channels) is
concerned, Indian Railways do not own any JTelevision Channel at present.” '

26. The Committee were further informed that ﬁork is underway on the installation of
a high-tech centralized rietwork of 200,000 screens across 2000 stations as Raiiway

[-}iéfjlay Network _'c_iuring' the 10.years pariod -aﬂé#-appmva! of RDN policy in March 2017.

27.. The Commitiee furiher enquired from the Railways whether they conducted
surprise checks at Rafiway Stations o identify the unauthorized hoarding displayed at
Rathway Pmperﬁeaﬂand. The Ministry in thelir reply stated as under:

"Surpiise inspections are conducted by Officers and Inspeciors of various
deparments of Raliways in addition to the petodic and scheduled inspections at
the stations to ensure identification of any unauthonzed hoardings displayed ai
railway propetiiesftand and fake nacessary action whenever such hoardings are
found. Station Masters maintain registers indicating the number, location and date
of commencement and expity of all contracted sites ai the station.”

{iii)  Publicity through trains

| 28. Railway Board vide its guideflines (May 2006 and March 2007) advised Zoﬁa[
Railways o use the technique of wrapping the entire goach using vinyl stickers ‘;,f;'S~é--la'fS
display of adverltisement boards inside the coaches on a pilof basis on selected frains like
Rajdhani, Shatabdi & Suburban Trains and some passenger trains. However, Audit scrotiny
fevealed that the compliance of abave directives for implementation of this pilot project was

~ nat satisfactory over Zonal Railways.

29. The Commitee desired fo know about the efforts being made by the Raliways to
macimize utilization of the exterior of trains for vinyl wrapping/stickers to enhance revente,

The reply stated by the Ministry is as under:

“Large numbers of iraits over the Zonal Railways were identified and open
tenders called to seil spaces on exterior of passenger trains for the. purpose of
displaying adverfisement through vinyl wrapping.

Modifications were made to the policy based on feedback received from the
Zonal Railways including delegation of powers to DRMs for fixing of resarve
price.”
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30, Being further probed on whether the vinyl wrapping -had proved tD be & cﬂsti‘;f
prcrpcssation the Mlmstry rephed as under—

= “Frubiems mted by Zcmal Rallways and the -advertising agencies regarding the vinyt

= wrapping incluide change in the composition of the rakes because of operational

~ reasons leading fo discontinuity and loss of visibility of the displayed advertisement,

- — coinsiderable time taken for pasting and removal of vityl wrappings on the trains,
-high cost of material and the pracess of pasting and remaval of vinyl wrappings.

it has not heen a costiy proposition for the IR as the cost of maierial and the cost of
pasting fretnoval is bome by the agency. However, the contract agencias have cited
high cost of material, process involved in vinyl wrapping, lack of option to use
altemative material as somz of the reasons for poor response to tenders. for
wrapping on the exierior of the iraing *

31. The Commitiee were informed that the Minister of Railways had released the new
Train Branding Pelicy on 10.01.2017 and Raiiways expact fo earn Rs. 1500 crores during
the 1G years period of implementation of this policy. Bid process managers of RITES have
sent the Tender Documents and estimated eamings to Zonal Ratiways in January 2017.
Tenders are likely to be finafized by 30.04 2017.

{iv] Publicity through stafionery items
3z2. For exp[aﬁ:aﬁnn of PRS/UTS tickels, reservations charfs/ forms for - cormmercial

publicity, Railway Board issued a series of guideiines from Novernber 2005 fo November B

2007, Check of records revealed that about 85 per cent of fotal revenues earnad from
advertising threugh stationery items (Rs.12.11 crore} during the three year period was
accounted for by PRS tickats only. The. Committee enquired shout the reasons for poor
exploifation of UTS tickets/ reservation chars for generating revenue  through |
advertisements despite huge potential as seen in case of PRS fickets. The Ministry iﬁ thelr

reply stated as under:

“Railiway Board’s policy Circular No.22 of 2008 permits advertisement on PRS/UTS
tickets, Reservation Charts and Reservation Forms through a composite tender of -
procurement of biank stafionery and advertisemeant on the siationery so procured for
fickeis or charis etc. While there has been a good response from the advertisers for -
buying the space on PRS ficket the response has been poor for advertisement on
charis and UTS tickets, As kamft ffom Zonal Railways, the r2ason for poor response
o the tender is that the adverfisers do not find advertisament on tickets and

_ reservafion chatts as commercially wable opfion on account of poor returns on
investment.”
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33. The Railway Ministry also proposad to increase the size of tickeis so that more

-spagce is available for advertisements ard submitted to the Commities as under:

T T "Ra[iway Bf::ard has decidéd fo increase the size of the UTS tickets on a pilot
- - —- basis to faciiitate thermat prinfing of tickets. However, the increased size would

. - -offer-additional space on tickets for display of rafiway information for | passnngers
- - and advertisement.” -

34. The Commitice were informied thai Minister of Railways had released the naw
- 'Out of Home Adveriisement Policy’ on 10.01.2017 with objective to aliow monefization

of Railway assets by means of advertising and expect to eam Rs, 6000 crores in ten

yaars tenura.

35. The Commitlee were informed that the Minister of Railways have alsc re!ea“sed
on 10.01.2017 the new () 'Content on Deménﬁ and Rail Radio Policy' allowing
" monetization of enteriainment biased services on trains and stations and expected to
eatn Rs. 6000 crores in ten years; (i) ATM policy with a view ta earn Rs. 2500 crores In
ten years; {iif) Integrated Mobile Application is alse likely to be launched in July 2017,
and {iv} Policy for App based Cab Services which also has a very good eaming

" potential,

V. Deficiencios 'in contract management

.35. Audit scrutiny revealed that in 13 Diviéians of ning Railways, not a single cluster of
siafions/ station was identified for the advertisement rights. In Mumbai Centrat and
- Ahmadabad Division of Western Railways out af;44'n-!.1mber-0f cluster of stations/ stations
identfiad only at 15 number of élﬁs.ter of stations/ stations tenders were finalized. Te_.n{:ieré
were invited in Juie 2007 only for suburban Séctiﬁh {Churchgaie fo ﬁahanu Road) instead
of entire BCT Division. The single offer received for Rs. 5554 crore could not materialize
due to dispute on making available vacant sites to the adveriiser, Moreover, despite the
approval of floating of tenders for cluster of stations of BCT Division, delay in approvat of -
ciitster of stations (26 months) and subsequent delay in awaﬁ:iiﬁg the contract {24 months)

led fo foss of revenue.

37. The Committes enhquired from the Railways the reasons for regular non-identification
of stationsfcluster of stations for advertising rights. The Minlst;},r in their rep!y stated as

undﬂr
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“ldentification of stationsfcluster of stations for adverfising rights s one of the
multiple strategies adopted by Ministry of Railways to maxmize the earnings from
commercial publicity. However, it Iz a time copsuming process and adequate
precautions have to be taken for proper gssessment of the potential of each asset,
stafions and cluster of stations. Even afier identification of cluster of siations, the
market forees undergo major variations due to economic conditions and thus selling
of larger cluster despite major efforts spent in identifying the assets, does not lead {o
desirable results. Indian Raflways have been constantly manitoring their strategies {o
increase the earnings from commercial publicity as it is a dynamic market where
: -indian Rail¥ays compete against equally lucrative opporiunities offered from non
—- " railway sittas like metro rail, alrpc:-rta —_municipal c:::}rpr.}ratmns etc., also -offer good
oppariunitias tﬂ advertising agencies.”

38. The Comwiitee further desired fo know the measures taken to ens_uré speedier
finafization of confracts and elimination of procedural delays. The Ministry in their reply
stated as under: '

" “indian Railéays have a well established mechanism for the completion of fender
process arek Unless there are special reasons, tenders are usually finalized within
the given time frame, especially those which are revenue generating. Time taken to
finslize tander s monilored at various administrative levels at DWISIEITIE‘- and. Zonal
Railways.”

39. Whis the Zunar Raliways were advised (May 2008) to cali open tenders for )
awarding bulk riﬁhts of publicity for an entire Division, the zudit study revealed that in 15
Divisions of 12 Railways, no efforts were made fo call tender and in other 16 Divisions of 12
Railways, conttacts were not finalized due to ﬁm’poar response, high reserve price, non-
fulfiliment of elighility criteria ete. Further orders (October 2006 and June 2007) clarified
that in case of no rEsponse to sole adverlisement rights for the entire Division, a cluster of
;statibna ray be selstted for award of sole adverfisement rig!ﬁs or stafion as a whols may -
be given far sole advertisement rights. With a sample of 32 Divisions, the audit noticed that
int 13 Divisions of tise Ralways, not a single cluster of statmnsfstatlﬂn was identifiad for the

adverttsemant rights.

40. The Committes when enguired about the existence of a sysiem in place at .F»L':]Lii1.|*.|ra|3;r
Board to monitor Bnplementation of the guidelines issued in respect ﬁf execution of .
coniracts, the Minisity replied that the Rafiway Board has a éy'stem of Tele-canference for .
conducting review of the performance of Cgmn1ercial.'ﬂepérhne:1t with Chief Commercial

- ManagersfSenior Division Commercial Managers about. various subjects inciuding -

performance of Ralways pertaining to Commercial Publicity.
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_The Commitiee specifically sought ie know the basis for setiing the Reserve price for

ten{iers for Bulk’ Rights of commercial publicity on entire dlUIaIGﬂJ’CMStE[‘ of stations and

- - Ministry deposed as under:—

42,

whether market inputs wera | assessed or. cunsrdered while fixing thea reserve price. The

"The-reserve price for tenders for bulk rights was determined on the basis of
consolidated earnings of ali the stations included in a bullk rights contract during the

- previous years! Initially, for ihe first year of the coniract, ihe reserve price was
.stipulated as three fimes of actual publicity earning of the Division or the cluster of

stations during the previous year with an escalation at a rate of 10%, 15%, 20% and .
25% rtespeciively for the 'second, third, fourth apd fifth years. This was revised
through subsequent policy circtidar in June 2013 and the ciiteria for reserve price for
the first year was stipulated as 1.5 times of the highest annual earings of entire
Divisionfcluster of stationststalion/Zones of a Station during any of the fhree
preceding financial years. The escalation in the license fe€ for second, third, fourih
and fifth year was kept at uniform rate of 1G% over the first year. Presently the
concept of resejve price has been replaced by the concept of estimated valuef
assessed eaming poteniial of the locations." -

On being asked about the réasons for non-recoveryf short recovery of license fes/

penalty on delayed payment on various advertisement contracts and the measures
undertaken to ensure timely recovery, the Ministry informed that that Zonal Rai]ways have
nﬂt reporied any laxtt},r in ensuring timely execution of agreements and. non- recwew of

_ license fee. The Ministry had also instructed the Zonal Raflways fo take nﬁcessary at:tlnn in

" this regard.

43,

The Commiiize, when enquiréd'whathef new rules are being framed for the

‘ exploitation of Railway assefs 1o generate additional revenue through Commercial Publicity,
the Ministry replied that a sepéréte rulfi-disciplinary directorate - the Non Fare Directorate
- has been created in the Ministry fo coordinate the exercise of raising non-fare revenue. A

new non fare revenus policy is also being framed which is expected to enable the Zonal

Raitways to have adsquate flexibility in encouraging innovaiive ideas while mamtaining

fransparency.

Vi
44,

- Internal Gonirol Mechanizm

Infernzl confrols help to ensure compliance of - operations - with applicable

procedures, noms and regulations for economical, efficient and effective realization of

comimon goals and objectives. As per Cperating Manual, ithe Station Master is required o

matniain a register showing full particulars of each adveriisernent exhibited at the station in
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~ the prescribed form incarporating details of payments, date of expiry/rernoval and checked

regular[y at station Iéve[, _

45, Audit Tscrutiny  revealed  that | adverticement  tegisters  had  not  been
maintainedfupdated by selected stations, hnardmgs!hﬂards were displayed even after the
" -expiry -of.the cumency of contract, excess display of adveriisement material,

. illegalfunauthorized advertisements displayéd al some stations. The deficiency in record

_management_and_lack of vigilance creates a-risk of possible collusion between Rai!wa'y -

authorities -and the illegal users/ frespassers resulting in unauthorized dispiay;'t}"f

advertisements and leakage of revenue.

46.  When enguired about the lapses in record mianagement and action taken in this
regard, the Ministry stated as under:.

"Regular and sumrise checks are being conducted td prevent unauthorized and
egal display of adveriisement at stations and. in trains. Responsibilities are fixed:
and aclion initiated in cases for nan compliance of the guidelinasfinstructions. For
instance during ihe year 2014-15, casas were ragistered and aclion initiated against
defaulting officers and staff (including in ons case handing  over of the case fo

- CBI): 2 cases in Southern Railway, 8 cases in Central Railway and 3 cases in
Northern Rattway. Recently, RPE has identified two cases in Mumbai and an amount
of Rs.1,61,500 has been recovered towards penaltyfiine as par the diection of
Hon'bie courl in order io curall incidences of advertisements continuing to get
displayed beyond thair contractual validity at stationsftrains, endorsement of the
-authority lefter number and the confract period cn the advertisement is being
insisted upan.

Zonal Raitways have formed core teams, inclusive of RPF persannel and special
. drives are being conducied against unauthorized aduerhsements

47. The Commitice were informed that while that there is an established system of
record management which has worked well cﬁncemed employees were suifably taken up
where the record keeping was not up to date. The Ministry also stated that it will formulate
policies in line with the recommendations of the report prepared by PMMEA, Emst &
Young. ' - |

48, The Commitiee desired to be apprised of the entity responsible for clearing the trains
and stattons of unauthorized and llegal display of adverlisaments and also the frequancy of
such iliegal display x:iearing drives. It was fudhér enquired whether the records for 5u011
drivesfchecks are maintained by the autharities and sought defaile of the specific

instructions in this regard. To this, the Ministty in thelr submission sfated:—
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"The Station Manager of the concerned siation is the nodal authotily o remove il
unauthorized and iHega! advertising which ars not as per approved plan along with
the concemed Commercial staft. In a large number of cases, action has been taken .
by -the- Station Manager to ensure compliance o advertising plans so that
advertisemanis are displayed on the stations as per the sanctioned plan. Howaver,

_as Station Manager is in-charge of the entire frain operations and commercial
‘activities, the display of adveitisemenis does not get a high prionity. However, Zonal
" Railways have been advised fo ensure that no advertisement s displayed bey’ﬂn{i
the Sancticned plan.”

48. - The_Commitiee were informed about the imegularities in aliotment of advertising
sifes and involvement of raiiwaf:c:-ﬁicialé in -the alleged regularniies. When Committes
enguired from the Railways about the S_‘fati_.ls of investigation and whather any disc':iplinary;
actioh has beén initiated against the erring officers, the Ministry in their reply stated as

under:

“A comptlaint from Br. Kirit Somaiva, Hon'ble MP, was received from CVC vide their
letter No. 141/RLY/Q05/2553682 dated 31.07.14. The same was investigated by
Central Raitway Vigilance. The matter was constlied with CVC which advised major
penalty action against 7 officials, cut-in-pension against 2 officials and administrative
acltion against one ofiicial. As regards the proposed disciplinary action, cuf-in-
pension proceedings upon two charged officials (now retired} have commenced.
Major penalty proceadings have been inifiated upon ancther three charged officials
. and adminisirative action against one s under process in Central Railway- (i.e.,
action has already been initiated on 6 cut of 10 charged ofii cials} Gases of 4 oﬁrcers
- are under consideration of the disciplinary authority.’ -

As regards the rolke of other officials, a report has been received"'frﬂm'_-C'énfra'l
"Railway and the same is under consideration of the competent authority. The matter
will be consulied with the CVC and aciion will be initiated on their advice ™

Vil Non- inclusion of clause of Service Tax
50.  In SWR, Raitway Administration faited tﬁ meomparate a sultable clause regarding the:
payment of applicable sevice tax in the advertisement contracts in terms of Finance Act
1994. As a result, Rafiway Administration had been served with a demand notice for
Rs.1.76 crore {owards service tax and penalty of equal amount not recovered from the
contractor for the period from May 2005 to June 2009. The demand nc-tlce was yet to be
setiled with the Central Excise Authoritiss.

- 1.  The Commiies enqmred about the status of recovery of demand notice of service
i=x amounting fo Rs. 1.76 crores served on Railways for failure to-incorporafe a suitable
clause regarding the payment of applicable service tax in the advertissment contracts. The

Mintsiry in their reply stated as under:
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‘The paymient of Rs. 1.78 crores fo Central Excise, Cusioms & Service Tax

authoriiies is exempted by Customs, Excise & Service Tax Appeliate Tribunal
___South Zeonal Bench, Bangalore. However, with reference to MISC ORDER
passed by CESTAT Appetlate Tribunal, South Zonal Bench, Bangalore, panefled
Tax Consultant Shri Tulajappa Kalburgi, Hubli was requested vide leifer no. -
‘C.249/CP/PCNVOl IVIOY/Part -1, dt.16.12.2014 (copy enciosed) io pursue the
case til the case is finalized.” . -

- :.-52._.- On being asked about {he- numbaf of contracts suffering from deficiency of service

-tax clause and whether the Railways have issued any instructions/guidelines in this regard,

the Ministry in thelr reply stated as under:

53.

"No contracts suffer from deficiency of serice tax clause. Railway Board, has
advised to ensure the levy of service tax on the hasis of the notifications! instructions
issued by Ministry of Finance in censultation with their associate finance and local
senvice tax authorities.” '

As regard the clarification, whether confracts have been suilably amended to

incorporate the clauss of service tax, the Minisfry in thefr reply stated as under:

“The Concemad depanment, along with finance and legal wings is responsible for
formulation and execution of confracts in Rallways. Domain experts are used from
time to time o ensure compatibility with existing rsfes and regulations.
tnstructionsfclarifications were issued fo Zonal Railways in consultation with
Accounts and Finance Directorate of Railway Board for levy, colleclion and
reriftance of service tax on commercial publicity and ofher auxdiary setvices
rendered by Indian Rafiways which are not included i the negalive list and mega -
exemption st Zonal Railways have largely ensured compliance and no major

. deviations have been reported.”
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PARTAE- -

- . UB5EEvAT[uMSJEECGMMENDM:GNS |

The Committeo nbsewes that with a wew to supplement: the fi nanmal

constraings fa{:ed h},r the Indian Rallways Hon'ble, Mnm.ﬁer of Hatksrays had setup a

- ._ Task Furr.:e in Et’}ﬂﬂ whlt..h, infer af;a, mnmd@red variotls rasources under

'Commerc:ial Puhlmlty and ldenthied freight wagons, Rariway Siations, passenger

frains, railway crossings, sites a!ung raiiway frack etc as poteniial fargets. Redlising
the static growth of revenues under Commercial Publicity, way back in May 2005, iﬁ"e
Standing Committee on Railways in its 10™ Report, presentzd fo 14" Lok Sablia, had
urged the Raflway Board to frame a comprehensive buiiﬂy orn marketing straivgies
for exploifing commercial potential by affording inceniives t.n prospective
advertisers. While tdentifying various media vehicles a sevies of guidelines for
sefection  of . advertising shes were issued by the Railway Toard.
The revenue mobilization throngh Commercial Publicity during 2007-038 to 201112
remained betwesn Rs. 150 crores fo .Rs. 200 crores. Cannnercial Directorate of
Ratlway Board is respousible for policy directions related to Commercial Publinity,
Para 6.4.1 of C&AG Report No. CA 19 of 2003-09 had highlighted d_eﬁ?:ient
implementation of Railway Board's guidelines on Commearcial Publicity. I their
Aciion Taken Note, the Miniétry had admitied to failure of cerfain initiatives owing to
poar mmarket response w:th reference to level crﬂssmg gates, freight wagons etc. In
December, 2009 the then Minister of Raflways tabled in F‘.ari:ameni a 'White Faper‘ on
Indian Railways where_mntern was expressed on the slow growth in carrings from
commercizt publicity due to poor success of new inifiatives, namely, bulk right
contract ete. It s really shocking fo nofe that in spite of the 10™ ﬁépnrt of Stamding
Committee on Railways (May, 2005} during 14" Lok Sabha C&AG's Report No. GA 19
of 2008-09 and white paper on Indian Raflways tabled in Parliament in December,
2009 by the then Railway Minister and ihe CEAG Report No. 11 of 2013 highlighting -
- the slow growth in earnings from Commercial Publicity, the Winistry of Railways
could not tearn any Iesson 1o improve its working. The Mintstiy of Rai_lways failed to
ensure that a proper assessment of the demand putenﬁal_was conducied by the

Zonal Railways . involving external agencies and market experfs. Mareover,
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exceudingly high fargets were fixed by the Ministry of Railways without consulting
the Zonal Railways with the ohjective to put -pressure ot them in making more efforts _
to improve their pe_rfdrman‘cés rather than focusing on realistic and achievable

targets . As @ resuit there was Ao incentive of compuision o6 Zonal Railways to

__-formuiate an action plan to achmw the piesnnhvd Ergets for exploitaton of

tdent:red as setsimedia for commercial puhlimty Due to lack of focus of Zonal

- [{ahl_lway..-., the tender., flu:e_lted fnr adverh:.-.mg coritracts did nat elicit adequa'te'

response from the iargnted pdriiﬂ“ The presence of unauthorized
advertisementsthoardings in and around Raitway platforms which poinfs towards

connivarice of the officialz of Raifways with advertisers also shows. lack of adequate

' monitoring and vigilance by the Ratlway authorities. Moreover, contract management

by the Railways suffered from various duf’riencies such as poor recaord managemeﬁt
leacling tc: missing of escatation clauses from coniracts of 32 divisions of 16 Zonal

Railways, and in respect of 47 coniract cases involving seven Zona! Hallways The

. license feelpenaity on delayed payment ‘.E_o the tune of Rs. 7.75 crore wors either not

recovored or short recovered. ‘The deficiencies in contracts were also highlighted by
the fact that due fo non inclusion of service tax clause, Railway hdmlm tratmn WS
served with a demand notice for Rs. 1.76 crore 7or non recovery of service fax i‘mm
contractors for the perviod from May 2006 to June 2009. The Ministry of Railways
have faifed miserakiy to exploit the potenfiat of Gommercial Publicity in Indian

Raitways despite wide reach of nefworlk of the Raiiwayﬁ'acmss fength and breadth of -

the country. The Committes examined various aspecis of the issue and their finding:s

are given in succeeding paragraphs.,

Targefs Based On hssegsmenf Of Bevenue Potential

2. The targets -for Commercizl Publicity have so far not heen based on

assessment of revenue potential which has reéultéci in setling of exaggerated

fargets which were'm:-t-qiven due importance by the Zonal Railways as the Railways

themselves have admltted that targets were set ift an aspirational manner to motivate
the Zonal Rallway% to achisve higher commercial publicity earnings than the
vrevious yedars. This also shows ihat neither the Railways nor the concerned Zones
were accorded impoﬁam:e for the exploitation of Cormercial I-’u{cnlit:iiiy.lr aspect of the -

Railways. This shows thai izhe-ﬁﬁinisir-‘y failed io ensure that a proper assessment of
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the demand. pui@imal was conducted by the Zonal Railway mw}lwrg external
agencies. GR and WR under Mambai Region wero carning almost A0% of the total
revenue threugh Commercial Publicity out of the total earning of the Eaglw.ays under
this head.' Mumbai region also noticed shotiall in revenue during the p::;rinc[ uﬁder _ |
assessinent. However, -the Railways have submitted that in response o the
rec'dﬁ‘tfhe’ndatiun made by the Task Foreo, RITES has been directed to fas:.ilitafe the
selection of a Professional Media Market Fvaluation Agency {PMMEA} and they have
seleg:te:{l M/s Ernst & Young, Mfs Eenst &Youngd is in the last stage of ouhmlttmg its
assessmont of commercial publicity revenue potential .uf [reian- Raibways™ and
suggesting methods in which this potential can be realized. The_Cﬂmmittéé also note
that in January, 2017, the Railway Ministey bas announced new policy f—nr
monetization ﬂf Railway assets, The Cumfnittee, hnwever, desire thét itha Hailways |
formubaie the iarget for next fear_ based on the study_conducted by Mis Ernst & _
“Younyg and submit the dotuils of their recommendations and action taken thereon by
the Railways and lafest status theroof to the Committee within a perind of six

maonths.

3 The Committee undersiood that one site in Mumbai has earnings of
Rs, 17 f:mres.thrnugh contract for tha Railways on aceolnt of advertisemeant th rough
hoarding:s. The Commifiee are perturbed fo note that the Railway uf’éic‘ia[ were unahle
to correcily assess the capacity of Ha:h.ﬂ.rayr in earning fthrough auction -:lf '
_advertﬁamtlnt sites in the past as it can now he easlly assessed that if one side can
give Hs.17 crores then on all Indian basis how much revente the Railways has to-
' furegu in the abhsence {Jf a prefessional approach I::lyr Railways officials. The
Commiitee, howaver, are happy that now Railway has hired a prafegsmnal agency
(E&Y} which has suygestedfadvised Railways in the direction of various measures to -
increase the non-tariff rovenue of the Railways from present 3% igi:m 5";‘;':- of tofal
revenue in the next five years, The Committes desire {o be informed of Iateé_t stafus

of the various measures taken hy the Indian Railways in this rega.rd.

Hoardings/Plasima TVILCI, CCTV

4. Audft ohserved fhat the tofal I'E'ureﬁue collection (Rs. 25.62 crore) from
hoardings during 2009-10 $0 2011-12 were contributed by nine Zonal Railways
(ECoR,; NR, NCR, NER, 5R, SER, SWR, SECK and Metro} from main display in and



21

-around Geods sheds/parcel offices, nifc:uiatiﬁg' areas of stations, railway fracks ete. .
Théy have pointed out that 'e;aclh of these Zones had awarded contracts in i‘eshect of ;
only ang of the-above identified Bitos, while Metro Railway, Kolkata exploited 23 .
-c.i.atmn premmp:-. ard utilized 36,805 sg. i uut Of_fﬂ'td| |riarai'm:=d area of 96,912 sq. fi.

__.nm_l_'lally, out of 25&& resewatmn;‘hcukmg ofﬂces cn Ed solecied thgmn,.-., plasma
T"u'; had been prﬁwded oniy in 19 bﬁoklng {}fTiLE nf fwe Zonal Rallway.; (CR, NR,
NWR, SR and WR] which earned Rs. 4 "? -::rore thr{}ugh adverﬂ*ement& .Modes like’

‘ CGTV earned revenue nf Rs. B.ﬂﬁ crore throlgh adverfisciments on 11 Zonal

Railways while these remained enuiitized in six Yonal Raflways (NGR, NR, NWR,

WFR, WR ancl WCR). Similarly, Fare Repeaters remained unuiilized on 12 Zonal

Railways. However, four Zonal Railways (SR, SER, ELH .-,md S5WR) were able to

generate revenue of Rs. 6.33 crore by utilizing thts media.

The above cases highlight the lackadaisical attitude of the Railways in ufilizing -
its vast resources for genurating the r-nut:h neéded-rewanue. There seems to be lack
 of coordination in motivating the Zonal Railways to follow the best examples set by
othar zonas. The Commitiee also note that the Hﬂiﬂiéter of Railway has announced
SOMe pﬂrhcy measures taken to professionzlly handie the (ssue io increase the
non - tariff earnings of the Railways thrﬂu.gil Rail'ﬂispiéy Network which is likely to
b taken up in March 2017. The GCommiiiee, therefore, exhort that the Ministry of
Railways also encourage the Fones which :-,;arn ‘maximum revenne  through
commerial publicity by giving them incentivesfawards of excellence in the field
which will in turn motivate fhe other Zones fo generate more revenue through

commercial puhliéity.

Impmvement_in Contract Management

5 - The prurp*‘-* of tender finalization for advertisernents at cluster of staiions by
the Bailways fook a longer time thar tim siipi.'lihied'perind of 45 fo Bl’]-daya vrith
. defays running up to 24 months at BCT Division which led to joss of revenue dile to
delays in awarding of the confracts. Moreover, ther> have been ins tahu:e&. of non
execution of agreement in 44 contract cases on three Zonal Hatlwayv which madp
the r:;cwery of license fee very difticult in absence of agreement baukmg tho same,
The Railways have cited that the pr&cesé of tender finalization is a time consu m?ng

process and adequate precautions are taken for proper assessment of potential of
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each asset, siations and cluster of stations. However, the Commitiee feel that the
stipufated time period for finalization of  contracts must buve encapsulaied the

adeouate time period required for assessment and finalization of contracts and’

_delays. beyand stipulated period cannot boe justified on the plea of taking a

= “precautichary approach which is ar::r_ua'llif ::esuliing in losses to the Railways. The

Committes, therefore, km‘.&mmend-that the Rai[wéys shou[d_ review iis_ process of
contrzet formulation and  execufion and ‘shed the non-chalant approach of

.c-;:uncir::-ning delays in fiﬁa[i:ﬁaﬁan &f“tmntraci:s owing to pr&c‘:autionary appiroach.

8. The Gommittee were also informed about the cases of contracis in Snuth_
Western Raiiways (SWR) suffering from non-inclusien of clause of Service Tax which
led to demand notice of Rs. 1.76 croras being served ta the Railuﬁrayls. MEhuu_gh'i:hu
Tribunal has exempied: the Railways from the payment, the Commitiee feel that
nor-nclusion of service fax ﬁlausé in agreementis is a serious lapse which should
héva been avoided by the Railways, The Committee d;*:sire to be apprised of the final

stetus of the cases within six months.

LUnauthorized displays

7. The menace .of unauthorized displays at the sfations has been a constant

E.hul'(:ﬁ’ of leakage of revenues of the Railways and it has been found thai the
problem is particulariy seve}‘e in case of FMUs/ pésﬁenger frains where contracts
had to be foreclosed due to lack of space on account of unauthorized and illegal
display of adverfisements on the trains. The m-ain reason which hasl heen found
during the examination by the Committes is poor recnrci.man'agement regarding the
details of advertisesnents displayed at the EMUsftrains/stations. The Committee were °
informed that Station Master maintains regisfers regarding the number, location and
daie of commencement and expiry of all confracted '_sites'_ of .a -;nmmercia! )
publinityfadvertis.ements at the EMUsfirainslstations an.d is responsible for removal
of unauthorized advertisements, Howaver, the pl:actice of non-mainfaining of
registers af the stations has beon found rampant at many stations of seven Zonal
Railways (G, ER, NFR, SCR, SWit, WOR and WR) and some Station Managers were

nof even aware of requirement of niaintaining such registers. Thus, the possibility of

- ¢ollesion between Railway authoriffes and illegat advertisers cannot be ruled ouf.

The Gommitiee feals that the Railways have been fax in carrying uqi adeguate {imely
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inspections of stations and trains for chpcking and remwing unauthorized
adve*tls:.emente as the Lcmmittee wore informed that fhere are no prescribed

schedule or gmdetmLs for mspectlons to be {,arﬂed out at the stations and trains by

Coificers, of ailway Board. Alihough it has_been mfﬂrmed that Zona! raitways have

formed core teams, lnGIUbI\fP _of RPI per,.uc-nnei areel gpeclal drives are heing
conducted but the Commmiitee feal that in absence of any ready mechinism for
identifying L Lsnauthar{zed displays such drwpa mray not yieid desired results. The'
t.‘fr.:-mmlti::,e th“refnre, reccmmond that the Railways should explere the feasibitity of
hailmarkmq or hrandmg with . authorized symbols on all the confraciod
adveﬁiaementﬂ as one of the cnndsimns for thoiy display at the stations with

provisicn of security deposit I::emg maintained with the Railways by the advertv-.ers |
for rec{}\iering_nf the loss of revenuo in case of asdvertisemoent being displayed

beyond expiry date.

8. The Committes further recommend that the Railways prescribe a full fledged
schedule of regular inapection of trains and stations by the officers of the Railway
Board with the time interval between such inspections determining the duraﬁ:}ﬁ for
whicﬁ security deposits have fo "i:_le sectred from the advertisers. The Committee -
nﬁay he _apprised of the assﬁsément made and action taken in this regaed within a

period of six months of presentation of this report.

9.  The Gommiltee note that there were irregularities in award of contract of
advertisemenis on First cum First Serve basis which was prevailing in the Mumbai

divisions of CR and ‘WR for the [ast 25 - 30 years. There was fo clarity on

_identification of contracted sife, about innovative ideas for selection of new sites and

displays of advertisement. The Commiitee noie that there was no transparency in

award of contracts in GR & WR. The Commiitee nate that cases of ireegularities in

allotment of advertisemenis sites and involvement of Railway oificials were enquired

by the Gentral Railway vigilance. Afier thoe matier was consiited by GVGC action
against 06 officials were Eriitiaiéd and uases of 04 officers Were under consideration
of disciplinary authorily. Further, in case of rofe of ofther officials, a report has beon
raceived by the Railway Board and is under their consideration. In view of the CVC

enguiry it is established that the fraud in award of contract in adveriisements has
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heen detectod by the CYC and action agﬁmst the officials of the I{allway aro being

taken. T_he (_}nnj_l_mlt_ma, il‘;emmrﬂ, des-:lm I ET

K] L Alf contract which were allotted on {he i:a e of FCI'$ should ba
terminated with |mmed:aﬂ-'- effect. :

{iijy CBI- enqmw should be ortered . to conduct inguiry in the whole
- gamuf of FCFS pclmy, m Mumhal I}msmn of Centiai Raitway and Wes'tem.
Railway. -

10, The Committee alsa desire thaf sftrict action be taken againsi the erring
cnnfrécturé and officials - and irformed of the action faken to complete ihe
disciplinary proceedings. The Committes may atso be apprised of the laiest status of
all the cuses within thrée_'m-':n_nths from the date of 'presuntation of this report fo the -
Parliament. The Cﬁmnllittee are of the view that undess and until éxemplary
punishments are awarded to the corrupt officials from tog fo bottom, irregularities in
comimerca 'publici‘ty in Inclian Railways cannot.b_e rooied out. The Committee exhori
the Indian Railways to introduce awards of excellence to the best performing Zones

s0 as to encourage fhem and set exampie for the nonperforming Zones fo {oliow

_ suit._
. NEW DELHE _ ' : .  PROF. K.V, THOMAS
. B Aprii, 2017 ' ) Chairperson,
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